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Proxy counsel for fir. M. Chandra Sekhar Reddy, counsel 

for the applicant present. fir. Naram Bhaskar Rao, counsel 

for the respondents is present. Heard both at length. 

All the five applicants in this Oh were engaged as 

Security Guards A(hu/C) in a temporary work charg&capacity 

in Civil Engineering Division, Department of Space, SHAR, on 

initial pay of Rs.775/- p.m. in the pay scale of Rs.775-102S on 

the terms and conditions mentioned in the offer of appoint-

ment. In the offer of appointment, it is also made clear 

that the post being on Work Charg&ILEd;thblishmeflt, the appoint-

ment will last only as long as the services are required for 

the work on which they.are engaged. 

It is further stated that this appointment will be upto 

29-2-1988 for the first instance and the appointing authority 

reserves the right of terminating the services forthwith by 

giving 14 days notice or pay in lieu of such notice. As a 

reciprocal measure, it was also provided that if an employee. 

desires to quit the services, he has to give 14 days notice to 

the employer. The applicants accepted the offer and joined on 

various dates from 24-4-1987 to 7-1-1986. In accordance with 

the conditions of the offer of appointment, the services of 

all the five applicants were terminated by giving 14 days 

notice vide impugned orders dated 13-4-1989, 27-2-1969, 

27-2-1989, 27-2-1989, and 13-4-1989 respectively. These facts 

are not in dispute. In this Oh, under Section 19 of the 

Administrative Tribunals Act, 1985, all the five applicants 

have challenged the orders by which their services were dis-

pensed with, with effect from 29-4-1989. 

One of the averments in this Oh is that the second 

respondent was to follow the procedure as contemplated under 

Section 25(F) of Industrial Disputes Act. During the course 

of oral hearing, the learned counsel for the applicants did 

not press this ground. The mainground urged by him before us 



S 	is that the applicants having been regularly selected for 

the posts of security Guards, their services gould not have 

been dispensed with after they bave put in more than two years 

service and without giving any reasons for dispensing with 

the services. Before analysing this contention in greater 

detail, it is necessary to notice that in the case of Work 

Changed Establishment, the expenditure on pay and allowances, 

etc. of the staff of such an establishment is charged to work 

and not to the regular Head of Account of pay and allowances. 

This is as per the provisions in the CPWD ianual and also as 

per the General Financial Guidelines issued in this regard. 

Natural c
orollary is,t'once the work against which such staff 

is engaged comes to an end, the staff engaged against such a 

work on the Work Charged Establishment cannot obviously con-

tinue thereafter. Further, by its very nature, the posts 

created as part of the Work Charged Establishment are tempo-

rary and the services of the people engaged against âuch 

posts are also temporary. The mare fact that some screening 

or a process of selection is held for selecting the people 

for appointment against such posts does not in any way confer 

any right on such staff either for regularisation against a 

regular vacancy on a Non-work Charged Establishne nt nor for 

indefinite continuation on the Work Charged Establishment by 

shifting such staff from one project to another. However, it 

is a different matter that the management may shift the staff 

engaged against a project after the completion of such a 

project if there is requirement of such a staff, and in fair-

ness and equity, it is normally done and in our view also 

this should be done. However, on the facts of this case, it 

is not possible to hold that such a course of action could 

have been or should have been taken in the case of the 

applicants. 

1W 	1 
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S. 	The respondents in their counter affidavit have stated 

that the services of the applicants were engaged and the 

applicants were deployed for safeguarding cement stocked at 

the respective sites beyond the capacity to accommodate at the 

permanent stores of the Civil Engineering Division/SHAR within 

the protected zone due to the peak housking work at K.,R.Palem etc. 

cement 
When the/so stocked at the sites was consumed in the works and 

there was no need to stock cement for the works at this: site 

godoun as there was adequate storage facility at the permanent 

stores of Civil Engineering Division/SHAR within the protected 

zone, there was,therefore, no further need of continuance of 

these persons in their posts. In other words, the case of the 

responddnts is that apart From the regular cement storage 

capacity available with the Civil Engineering Division, godowns 

at the sites are also provided to cater to. the extra 	- 

requirementts, and it was for tbesite godowns that the 

services of the applicants were engaged. Once these require-

ments ceased to exist, there was no need to further continue 

the services of the applicants. It is also stated in the 

counter affidavit Jhati regular security arrangements are 

made in the centre by the Central Industrial Security Force 

and place where the applicants were engaged later came under 

the jurisdiction of CI5F for security purpose. Thus, the 

services of the applicants were no longer required. 

From the above discussion, we.have no hesitation in hold-

ing that the explanation given by the respondents for dispens-

ing with the services of the applicants is prima facie satis-

factory a-ida alid one,. The applicants have not refuted thøse 

statements by filing any rejoinder' to the counter affidavit. 

Another ground taken by the applicants is that the 

applicants were asked to agree to work in future on a contract 

baáis and as they declined to do so, their services were 

dispensed with. No material in support of this contention has 

been placed on record, except that in a representation dated 

$ 
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39, the following has been stated 

en few of our guards approachei Shri 

K.Bhakta, construction Engineer at SHAR on 

16 Feb, 89 and explained our difficulties, he 

replied that, he does not want to keep any 

work charged men and the CEO is having a pro-

posal of giving these security duties on con-

tract- basis in future, we ma1
' be given a chance 

to serve you further, since we are working 

under you right from the beginning with so many 

hard-'ships. Further the Construction Engineer 

advised us toask for extension until the 

academic year for children education. Further 

he offered us to continue the same duties on 

contract basis for which we are reluctant." 

This allegation has been categorically denied by the 

respondents in their counter affidavit. Even otherwis8, 

the applicants have not placed any material on record to show 

that any such contractual arrangenE nt has been brought into 

effect after the services of the applicants were dispensed 

with. We are, therefore, unable to attach much weight to 

this allegation. 

The material on record shoUs that when the applicants 

applied for extension of their services on compassionate / 

humanitarian grounds due to the education of their children 

such an extension was indeed given. It is also clear from 

the affidavit that the applicants were given paements/com_ 

pensation (Teriminal -Benefits) on termination of their 

services in accordance with the -provisions of R4aeM.;2401 

- 	-.--._, 	 ç-- 	---- r- 	---. 
IMnüaW - 

Vol.111 (1972' Edition) as applicable to workcharged employee 

and the same was accepted by all the applicants. Na issue 

has been made out before us inthflthfli`dn with the adequacy 

or otherwise of the aforesaid payment. 

Learned counsel- for the applicants vehemently urged 

before us that the applicants had acquired a right for regu 

larisation, as they were duly selected and whad put in mar 
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than two years of service. However, he has not been able to 

cite my law or rule or instruction of theGoverninent in 

support of this contention. On the basis of the discussion 

as above, it is clear that the applicants had no right to the 

posts. It is well settled bynumher of decisions of the 

Hon. Supreme Court that if an employee has no right to the 

post, his services can be terminated in accordance with the 

relevant rules or in accordance with the terms and conditions 

of his appointment. It has also further been held that 

termination of services in such cases does not have evil con-

sequences. Thus, neither the Doctrone of Audit Alter am 

Partem nor the Principles of Natural Justice are attracted. 

(Parshotham Lal Dhingra Vs. Union of India, 1958 SC R828; 

Hstate of Punjab and Anr • V • Shri Subh Raj Bahadur 1168(3) Sc 

R234;Ustate of Uttar pradesh& Anr. U. Kaushal Kishore Shukia, 

JT 1991(1) sC ice.) it may be mentioned here that it is not 

the case of the applicants that the impugned order has been 

passed by way of punishment and that it is punitive. 

11. In the light of the foregoing discussion, we have no 

hesitation in holding that the OA is devoid of merit and the 

same is accordingly dismissed, leaving the parties to bear 

their own costs. 

(cflv) 	 (p.c. JAIN) 
Member (JudI.) 	 Member (Admn.) 

Dated June 18, 1.992 
strar (J) 

Dictated in the Open Court 

To 
The Chief Engineer, ISRO, Headquarters, Eangalore, Karnataka Sta 

ak  The Construction Engineer, SHAR Centre, Sriharikota, 
Ne1ilore Dist.A.P. 

One copy to Mr.M..Chandrasekhar Reddy, Advocate, 1-8-700/21, 
2nd Floor, Padma Housing Colony, Nallakunta, Hyd.-44. 

4..0ne copy to Nr.N.Ehaskar Rao, Addi. CGSC.CAT.Hyd. 
S. One copy to Hon'ble Mr.P.C.Jaan, Pember(A)CAT.Hyd. 

One copy to Hon'ble Mr.C.J.Roy, Member (J)CAT.Hyd. 
Copy to All Reporters as per standrard list of CAT.Hyd. 
One copy to Leputy Registrar(J)CAT.Hyd. 
One spare copy. 

I!' 	pvrn. 	 .. 	 ... 	., 
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